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O R D E R 

(Virtual Mode) 

15.07.2020  Learned counsel for the Respondent submits that he has filed 

additional documents along with the Reply-Affidavit though these documents are 

not on record before the National Company Law Tribunal, it may be taken on 

record. Learned counsel for the Appellant has no objection in this regard. 

Therefore, these documents are taken on record. 

 Learned counsel for the Respondent No. 2 / Interim Resolution 

Professional submits that CIRP costs till date is 15, 69,000/- approximately and  

he is permitted to file Affidavit in regard to CIRP cost till 20th July, 2020 in 

physical form. 

          Cont…… 

 

 



      -2- 

 Heard learned counsel for the parties at length. Learned counsel for the 

Appellant has filed the compilation of Judgments. Parties may file Written 

Submissions not more than three pages till 20th July, 2020. 

  

 Judgment reserved.   

 

                                  [Justice Jarat Kumar Jain]  

Member (Judicial) 
 

 
 

      [Balvinder Singh] 

Member (Technical) 
 
 

 
        [V.P. Singh] 

  Member (Technical) 
 

 

 
 

 

 

 

Basant B./md. 
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